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TH~ ~'iSTER OF EDUCATION 
AND HZALTH AND SOCI/t.L WEL-
FARE (SBRI B. SHANKABANAND): 
(a) The news item under reference 
appeared in the Time, of India, New 
Delhi, dated .June 29, 1980. Accord-
ing to the information furnished by 
the Central Bureau of Investigation. 
the case reported in the column of the 
Press falls under the jurisdiction of 
the GOVernmf-'nt of Karnataita. 

No detailed information of the case 
1" availabh~ with the Archaeological 
Survey of India, as the objects seized 
by the Police of Karnataka have not 
been produced before the Dire~tor 
General, Archaeological Survey of 
India, who under the Antiquities & 
Art Treasures Act, 1972 is a final 
lauthority to decKle whether the ,)b-
Jects are antiquities or not. 

(b) and (c). Antique Cell has been 
created and e3tahlished in the Cen-
tral Bureau of Investigation. They 
hClve since informed that no su-:h study 
has been made ny them in this regard. 

To prevent thefts ,:)f antiqu:ties 
frc'm the centrally protected monu-
lnents the watch-and-ward ~t3ff has 
been augmented at the monuments 
and armed police guards have been 
po..:ted at selected monuments. 

Drinking \\Tater 

5802. SHRI RAMAKRISHNA MORE: 
\\~Hl the MlT'Hster of WORKS AND 
HOUSING be pleased to state: 

(a) the plan outlay for providing 
ddnking water facilities to vHlageC3 in 
India; and 

(b) in wh~t phases Government 
propose to complete these works? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): 
~ a) Provision of drinking ,vater supply 
IS the responsibility of the state Gov-
~~rnments and funds are allocated in 
thp. State plans for executing the 
'Schemes for providing drinking water 

lin both urban and rural areas. A 
centrally spousored scheme for acce .. 
lerated rural water supply is being 
operated by the Government of India. 
The budget pl'ovision for this scheme 
in the current year is R£. 100 crore$. 

The Sixth Plan for 1980-85 is being 
revised and the proposals lor the water 
supply sector of the Plan are under 
preparation. 

(b) The target at present is to pro-
vide drinking water supply to the 
people living in identified problem 
villages during the Sixth Plan period 
(1980-85). 

Amendment Soug-ht in Orissa Land 
Reforms Act 

5803. SHR! GIRiDHAR GOMANGO: 
Will the MInister Of RURAL RE-
COI~STRUCTION' be pleased to state: 

(a) whether the Union Ministry 
sought clarificl-1tion from the Govern-
ment of OrlS.3a regarding some new 
amendments in Orissa Land Reforms 
Act; 

(b) if so. the nature of amendments 
thereof; 

(c) whether the Government of 
Orissa replied tu the Mi nistry on 
these points; 

( d ) if so. the ~ tep3 taken by ~he 
Union G,overnlnent in this regard; 
and 

(e) how far the said amendments 
fUlfill the OOJectivE's of the Land Re-
form? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
R. V. SWl\MINATHAN): (a)' Yest 
Sir. 

(b) A statement is appended. 

(c) Yes, Sir. 

(d) and (e). The state Government 
has been informed that the Govern· 
ment of India will agree to the Bill 
if clause 4 01 the Bill is deleted snd 
cIa use 5 is modified in the manner 
suggested. The other amendments are 
in aCCOrd ,vith the Nat ionJl Guidellnes. 




